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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

ORIGINAL APPLICATION No.32012008
WEDNESDAY, THIS THE i™ DAY OF AUGUST, 2006
HONBLE MR, A K. SINGH, MEMBER (A)
HON'BLE MR, K. ELANGO, MEMBER (J)
B 5 Rathore,
Posted ax FMT (A),
5/0) Inte Bubu Singa,
PA ND.I5039
I BRD;, AF,
Statias Chaltert, Kanpur, ! Applicant
(By advoeste Sha 5D, Mishra)
Vs

Defbuce Secrotnty,
Mmistry of Defence,

North Block,
Government of Indin,
New Delhi

ZIBRRE,AF, Chiken,
Kanpur, heough iy Comumanding Officer,

1, Dy, QAL AF,
Subrato Park,

New Delhl. o Rewpondents
{8y Advocats Shn Smusbl Srivistava)

ORDER

Heard Shn BD Mishes for the applicant sad Shr Saurabh

Sevvestney (i the Lespian dente

Tho mpplicunt, She B.S. Ruthore, was initinly sipoimsd =
Mechmical Tranwpert Mechnue (berzmdflor reflrred 10 e MTM (A) is
thie Pay Scale of Hu260-4007- on 14 31984, The wforesuid pay ealé sous
revimtd with effect from 7111985 to Re3II04B0% by the teipondenis g3
por thew order deted 7.11.1985, Theee wassnordine delay in upgrading
e spphicant to the kighs veulo of pey a2 n resall of resieturing sod ke

g . "
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j could uctusdly e m:#w?tq bigher position saly Hn'.ﬁu :
your 2001 after a long gap of 16 yaars while his uaion were pramotad
mucl sarlior, _ﬁ;;mmy. % grave ijuetice has been dono 10 him
ussmuch = he miferad hoavy pecunimy fomes o Ihm&fmd
lowsr salery visi-vi his juniore qugnwadbylhummm
mimw&mMmm time, ﬂwmphmt
filed & repeasentition dated 4.09.2005 1o Commmuding Officer, | Brse
Repair Dopot (1 BRD), Air Forcs, Chakeri, Funpur, fisting out his
T s L

gri=vatess m lhis n!:mi,ﬁ The whoresmid reprasentation liase tob bosn
teided by e woresnid ﬂhunty, who ¥ Rmm No.2 inikis OA. T

-

L The caunsel for tire applicant submits tht e wifl be siniod i
irection w isued 1o Respondant No.2. to decide the Sl roprasenigion of
Be epplicant within & definite schedule of lims wd i sccordumts with
Unles

30 Wo have ponsidard the priver made by the lewnod counsel wid

mre af the conmdered view th the interets of joatice will be sdoquately

mese i’ Respondent No 2, viz., Commanding Officor, | Hune Repaic Dot

. {1 5AD), Adr Farte, Chakeri. Kunpor, is- dirocted to-gecide thie afsemmald §
Feprsseiion within s period of hwo mosti i accoranice witl Rules by ...
bompblong ofler  Libedty i given to L applicant 10 come up for
redvessal o his grievances before this Court in euse ho in tggrievad by 10
decicen of Reapadent No.2 in tho muiter.
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(AE SINGH)
MEMBER (A)




